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T h e Ap;l±caflt is 
absent on call. Shri S. 
Jena, Ld. AC, files a1 

M • A and prays the rein 4 
weeks time to file counte 
Since last cianôe is aire 
availed oy him, no furthe 
time( granted. Accordi 
M.A. is rejected. Put up 
before the Bench for 
further order. 

W,aL 
Cct 

ct_3  

0.A.229/02 

F'TES OF THE REG!STRY 	 ORDERS OF THE TRIBUNAL 

Send copies of this order, in 

course of today, to the Applicant and to 

all the Respondents by Registered Post 

Y 	and free copies of this order be handed 

ly, over to the Advocate appearing on behalf 
of the counsel for the 1Applicant and to 

Mr.S.B.Jena, learned Additional Central 

Government Standing Counsel. 

Menber(Judicial ) 
t1QO9OQ3 

Mr.T.K.I'raharaj, learaed Counsel 

appearing for the ?çplicarit is present. Mr.A.K. 

P anda, learned Mdl .Staridiflg Counsel (appearing 

for the Respondents on the strength of a 

Vakalatafl11a exeited on 1.9.2003 alongwith 
his associate/Advocate Mr.S.Patflai-k) is also 
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oresent. 
2. By filing an affidaVit(S1arn to by 

M r.P .K.Chatterj ee, the Dy. Directo r(Adnini strati-on: 

Eastern Zone of A.I.R. & V.at Ajcashavefli Ehawan 

of Eden. Garden Area. of K1kat&-1, West Bengal) 

the Respondent have disclosed that whatever Was 
due to be paid to the 1Applicarit towards his 

retiral dues, have already been re1ease/paid to 

the Applicant and in support of his said 

stateneflt, the said Duty DireCtOE(A11fl) has 

rlaced on record a certificate granted by the 

lianager of U.C.O.Barik as &inexure-2 dt.6.9.03 

to 'is afidaVit. 
3, SinCe the retiral dues of the 

j1icaOt have already been released in his 

favour, there appears to be nothing to be 

adjudicated in this casG and, accordingly,t1'-5 

Q.A.NO.229/02 is disposed-of by leaving the 

parties to bear their oWn costs.The direeti. 
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ipoents and free copies of. this or'd—

yfiven to the unse1s appearing for both tbe 

p art i CS,. 
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